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REPORT 

Ref: Report in compliance to the Hon’ble NGT order dated 

14/08/2024 in the matter of OA 45/2024 (CZ) Shivam 

Saxena V/s Maaz Khan & Ors.: - 

The MP PCB most humbly submits that:-  

1. That the Hon’ble NGT vide order dated 14/08/2024 in 

the matter of OA 45/2024 (CZ) Shivam Saxena V/s Maaz 

Khan directed the Collector/District Magistrate to submit 

the report with regard to the action or the measurement 

in accordance with the order passed in O.A. No. 

32/2023. And  Rest of the respondents were  directed to 

submit their reply within three weeks.  

2. That Hon’ble NGT vide order dated 03.08.2023 in OA 

32/2023 Faraz Azam Vs. State of MP, disposed the  

Original Application with following directions: 

(i)  District Collector, Bhopal shall get distance 

measurement between nearest Upper Lake (FTL) to 

the lake Courtyard Height building structure by field 

survey and demarcation of area using latest devices 

for verification of the distances.  

(ii) In the above exercise, he may obtain assistance of 

any other Expert body or agency as he finds 

appropriate.  

(iii) In the process of measurement of distance, Collector 

or the Committee appointed by it shall associate 

itself with the applicant and Project Proponent i.e., 

representative of respondent 5.  

(iv) Collector, if finds any construction within prohibited 
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distance, shall not take any adverse action against 

respondent 5 unless a notice/show cause notice is 

given to respondent 5 and respondent 5 is given an 

opportunity of hearing and thereafter, a reasoned 

order is passed. 

(v) The entire exercise shall be completed within three 

months. 

3. It is submitted that MPPCB received letter from collector 

office dated 20.09.2024 in compliance of the order dated 

03.08.2023 in OA 32/2023(CZ) for further action. The 

copy of the letter and the order is enclosed as Annexure- 
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4. That in compliance of the above order District Collector 

Bhopal vide order number 846/NGT/2024 dated 

31.05.2024 constituted a committee for survey and 

demarcation of the site.  

5. The survey and demarcation of the disputed site, Lake 

Courtyard Heights building, were conducted by the 

committee on June 8, 2024, in the presence of all the 

interested parties. 

6. It is submitted that 50 meters were measured from the 

Upper Lake and Shirin River using the DGPS (Differential 

Global Positioning System) machine, and the 

construction that was within 50 meters was marked in 

yellow.  

7. That according to the report, Mohammad Affak, the 

representative of Lake Courtyard Height, was informed by 

letter to submit his reply. 

8. After analyzing the report and other documents 

presented by the committee, as well as the response from 
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the representative of Lake Courtyard Heights, Collector 

Bhopal issued the order mentioned below. 

 That the Lake Courtyard Heights has 

constructed 0.0512 hectares within the limits 

of the Full Tank Level (FTL). According to the 

report of the committee formed by order 

number 846/NGT/2024 dated May 31, 2024, 

from the Collector's office, this construction is 

declared illegal. The Collector has directed the 

Commissioner of the Municipal Corporation of 

Bhopal to comply with the orders of the 

Hon’ble NGT." 

9. It is most humbly submitted that The Hon'ble Tribunal 

may kindly be pleased to take the aforesaid report on 

record.  
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ANNEXURE - 1
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